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Shri M. Lakshmana
Mur thy

shri XK. Bhaskar Rao

Vice-Chairman

, Member (admn.)




OA.597/94

Judgement

( As per Hon, Mr. Justice V. Neéladri Rao, Vice Chairman )

Heard Sri P, Bhaskar, for Sri M. Lakshmana Murthy,
le=arned counsel for the applic#nts and Sri K, Bhaskar.Rao,
|
learned counsel for the respondents.
s G
2. These six applicants we¥y® working as T.S.0s, filed
this 0A challenging their transfer from Tenali to the

#~-- =1araec raferraed to in the impugned proceedings

dated 11-5-1994. The main con#ention tOr TUS appawe—m——

is that they were transferred bhile continuing their

juniors at Tenali and it is Cﬂntrary to the normal policy
that is pumaéﬂkwl - |
3. It is not in controversy{that in view of the surplus

at Tenali it became necessarylto transfer some TSOs from

Tenali. It is also not dispuled that as per the Station
Seniority, the applicants areljuniorsto those who are

allowad to continue at Tenalil Even though the applicants

may be seniors to those who aﬂ continued at Tenali in the

cate=gory of TSO0s, the questi&n as to whether Cadre Seniority

has to be followed or Station seniority has to be fcollowed
when it is necessary to trangfer in cace of surpluses:

is a matter for consideratioﬁ on the basis of circulars/
letters etc. if any. The applicants have not drawn our
attention to any such letter or circular etc.

4. It is next submittaed for the applicants that there is

surplus in the category of ’SOS even in Guntur, to which

they are transferred. Sri K. Bhaskar Rao, learned counsel

J;f;ythe respondehts submitted that he has no instructions.



5. In the circumstances, it is jﬁst and propear to dispose
of the 0A at the admission stage by the following order :

The applicants are free to submit their representations
to R-1 i.e. the Chief General Manager, Telecom, AP Hyderabad,
‘against the orderfiof their transfer and if 1& is so submitted
by 13-6-1994, R-1 has to dispose the same dispassionately

and expsditiously and preferably by 27-6-~1994, It is also
open to the @pplicants tO Make a representaALiOn LU KR=e v

retain them at Tenali till their representationgto R-1 if ig.u:;

— i Cornd e
is going to be submitted, #s disposed by R~1 and R-2 will
L P /

naturally consider as to whether there is surplus even at
Guntur ané if so whether it is not |just and proper to retain
‘t+hem at Tenali till the disposal of the representation by

R=1 as referred to. No costs. \\‘
1 (R. Rangarajan) (V. Neeladri Rao) :
Member (Admn.) Vige Chairman l

Dated : May 27, 94 %"’/b?—"fgwq ,
Dictated in the Open Court Deputy Registrar(J)CcCe

To
1. The Chief veneral Maneyer, Telecom, A.P.Hycerabad.
2._The General Manayer, Telecom, untul,.
3. On%ﬂgopy to rMr.M.Lakshmana Murthy, QAEocate, CAT ety d.
4, Onecopy to Mr.K.Bhaskar Rao, Addl..GSC, CAT.Hyd.

5. Cue copy to Livrary, CAT.Hyd.
6. One spare copy.
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TNPED BY ' COMP ARKD BY

CHECKED By APPLOVED.BY .

o0 LHl CENTRAL ADLTHISTRATIVE TRYBULAL
 AYDERABAD BENCH AT HYDERABAD.

THE HON'BLE MR.OUSTICE V.NEELZDRT RAQ
' VICE. CHATRMAN

THE 7I0M'BLE MR.A.3)G RPEI 3 MEMBER(Z)

. AND
THEZ HOM'BLE MR.T +QHANDRASEIHE R REDDY
' MEM3ER(J UDL)

AND
THE HON'BLE MK,R,KRANCARWTAN 3 MEMBER(L)
Dated |~ § 1904,

QRDER/JUDGMENT 3 ) =
A ! . .

MuBou /R A/, No.

7 | in
O.A.No; S’"Ctj )q B |
T.4.No, ' - (u.p, )

Adnittefd and Interim Directions
‘Issued . . )

s

11 e d | ‘
N—

Lisposed of with direetionsg_

Dismliésed.
Dismilssed as withdrawn

Dis 'fssed for default.
Re jetted/Ordered.

No order as.to costs.
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